
, ■■ ;<aj wh»thW-Cio^^ 
tg> a t.y. centra in Jhaf>^ari>ur district in 
N «^  Bihar; and

(b) it so. by whan and details in this 
ragard?

THE MINJSTER OF INFCtfiMATiON 
AND BROADCASTING AND MINISTER OF 
PARLIAMENTARY AFFAIRS (SHRI P. 
UPENDRA): (a) and (b). No. Sir. There is. at 
present, no approved scheme to set up a 
T.V. transmitter in Jhanjharpur sub division 
of Madhubani district of Bihar.

Caaes pending In Patna High Court

309. SHRI YUVRAJ: Will the Minister of 
LAW AND JUSTICE be pleased to state:

(a) the number of cases pending in the 
Patna High Court;

(b) whether some posts of judges are 
tying vacant in the Patna High Court; and

(c) if so, the time by which judges will be 
appointed there and if not, the reasons there­
for?

THE MINISTER OF STEEL ANDMINES 
AND MINISTER OF LAW AND JUSTICE 
(SHRI DINESH GOSWAMIj; (a) As on 
30,6.1389, 6622t cases were pending in 
patna High Court.

and (c). y«s. Sir, The Chief Minister 
of Ĝ har was requested to send recommen-

: m «vith#ia of ihe
'It *® #01.

Appokitiwnt of Port Agont by SetiMfti 
Stum  Nsvlgation Company UmllMl

310. SHRI HANNAN MOLLAH: Witttha 
Minister of FINANCE be pleased to state:

(a) whether Government are aware of 
the problems faced by Sclndia Steam Navi* 
gation Company Limited and whether th* 
management has reduced the number of Ka 
employees;

(b) whether the management Is now 
planning to appoint a port agent at Calcutta 
rendering the emptayees out of sen/ice; and

(c) if so, the action proposed to be taken 
by Government to safeguard the interest of 
the workers?

THE MINISTER OF FINANCE (PROF. 
MADHU DANDAVATE): (a) Shipping Credit 
& Investment Company of India Limited 
(SCICI) have reported that since the com­
pany has saapped 9 old vessels and Is 
presently operating a fleet of 13 vessels on 
time charter basis, the staff strength has 
been nationalised, 360 employees have 
accepted the voluntary retirement scheme 
offered by the Company. Thus the s t^  
strength has recuded from 552 emptoyeas 
to 192 emptoyees.

(b) and (c). Keeping' in view the scals of 
operations at Calcutta the Company ha* 
considered various altefnatives. includitg 
that of appointment of a Port Agent at Cat- f 
cotta. The Board of Directors of the Com- . 
pany has not yet taken any specific decision, . J

., Aitaara'in Si^pfenw'CoiMar^
'Courta
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